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SETI—1
URM®

1. e 9 R UR™——(1) 39 rfAfew @1 wfera A fRETed ucer Ared yaref
3R fafaa gamed (Farvr, Femgfad ok gaata) srferfeaH, 2025 21

(2) IT V¥ fegd DI Ygcd BN ORIl ST ARPGR ISUF (3—7T9le), f2A<e gasr H
S1fergaeT g1 fad v |

2. IRYYG ——=9 JfRfay § 99 9o Iy I I=gAT IUfdd T '—

(®)

" W QAT AT AMUT © S AGd ugrdf iR Frafad el a1 @ @
fo=g St S fafemivr, faspa, aRee, smara a1 i 4 afEfed T8 &

(@) “arforiyed, e SR Sreud T ¥ UMl AT SIfUUd ' R 39 i @

()

G WRBR gRT ARG DI ;

o) aafed & I & ST W U Ffad fvg & o fedh faft=
RRERT (7=if) a1 oetd & fom Faf=a ucreil &1 U6whRol, $a URaE,
amard, fratd a1 wanT eedr ®;

‘T uerel” W A uaref wfed U9 ueref Sfud 8 S e g guel
ARG ®F 9r9d fafgd fear S,

qre’ | A A gBR BT aET AWMUT § AR ST PIS U, BAE SiElel AT
a9 (&7 I foufear wfeq) ar ser enfe WY €;

"HIgd USR]’ W Pls U Alad UcrRf MU B I S glg B AHEAT b
qr9q fafed febar g

BN AT "I WNAR” I 2= Uy WRaR 3ifud 8

fafsd ugt & 9wy d§ 9y a9 fafed ueet 1 Sdred,
UGhROT, fashy, oy, uRded, WUSRUL, AR, TART AT SYART IRTSIT AT
a1 forafa &k fafead ggrert & foxft o= wfafafer &1 warr &xar sifdug 2

e 1 Faf=d gerell &1 Wi Y@ 3R fdhy o & AR el &l

g1 St i uerelf @ Ay 2 AUR oFEf & gRS &
frafaa uered & wwsg #® Rfasor & said—

() SRS ¥ AT Gaw UfhaTg g | e gRT U varef e fby S,
(il) U YaTAT BT GAHRIT;
(iii) ¥ "=TAf BT YRR, 3R

(iv) U gereit 9§ a1 Jrafdwe foddl uared &1 |afsror [fell BRAA H R
(orif) & srge);
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(€) "SrergEr | INuA (E—Toie), fRATad eer # UHTRIa rfeRgE T rfivd ©;

@) ‘fafea ¥ =z sfaferam & arefi fel gy fafka erfwd @

(€) frdl Frafza uared & T=rg 4 "|fEsor 4 QUd & Ued § D5 U a1 UY
3T uerel a1 BIs G A7 AT o1 fedy ft Yifae Rerfa &1 81 v a1 srfde
T gyerf ¥ srdfdse aftgsior sifwa 2; 8k

@) "dId WaH' W WRA g AfRdT, 2023 (2023 BT 45) B GRT 2 DI IY—ERT
(28) & el gorm aRIRT afda 2; ek

AT —2
farR® Surg

3. @ geril onft & fFEaRer ok SETANT AdH T 3y T B IRBR §RT
SU FRAT—(1) 39 MATH & Iudell & el F AR FAvd U SU &l o I8
gerlf 3R I@ 3y TR B ARV TAT I¥b GHUANT Bl b & YA Bg AGID AT
GRIEIEASE

(2) faRreaar 3R SU—9RT (1) & ULl B AUGAT TR Ufddd g9E STet {997 U Sy
IWPR 3 ST-URT & AFH of AbIl & g F=ferRad Fad a1 fhell T fawg &1 99
Uy afeferd g, srerid—

(@) 39 ffm & el fafr=T srfdrwIRa, favmT oiR g wifdravol gRT—

(i) =9 M & SuEdl & Yadd & S99 § doand Ugcd fhdl fafer &
AT HRATE BT qHY;

(@) JaEl B gdE, SYAR, fawexer, R, IFa oRavrd, gaaie siR |rIiTg

AUBHIHR0], NIGITR SITwdd], HIed [AdhTd, STasrie giefo], Faefor 3Mfe;

(M) 39 AREH & SUTHl & YWl BRI Bl GEREd HR a1 FRFa g
IR TP Ay TN & ARV AR ITHT GHUART AP & G & folg
TH 3R AT, S ORGR AR a1 S aHeT |

B8) PR s JMAFTH & waoH & fov afe o1 &A1 SMEaRgd A1 AHIEE HS
TE IOYF (§—TToie), BRI U H USRI SMfERTE g1, 9 A & ol WReR &l
f wfemet ok gt & fded & yded @ fou v AW oar O AW T wifdeRer A
ERIRAT & USTHH Pl ITSd B Fbdil, ST feRge H e far Sy ik Su—arT (2)
H dea U9 AWl ® 9ied [ BR GDHAT, O JARGAAT H AR WRBR B GHIE AR
=0T e U JIRRIEAT & Su€dl @ SregeE aftia fhy WY U UTiereRr SifeRgEe H g9
YHR Ifd oIfdaal & TN R DT R SR B A AFT UAT URISHRT a1 U UTferawor
S fFTAT BT YT R 3R T SUR IR B fory 39 AfAfram gy werad by g g |

IR 3
g Ul Al afe @ Tergfa iR gAaiE 2g
g A

4. WeH U] G Aife I ANHfaT iR gAaiE Bg WU Af—(1) PR gRr
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ST AR 9 U Ofd # SUART SiR wEfdd far SIQem, S ATed UeTRIt & AN BH R,
SHPT SUAR HR, fqweRer /Fergfad, @il &1 gaaid, SRiea R ok e, e
fFmtor, SrgRIeT eFll H B W, B [Abrd, e R AR Yd FAFdl & Sidd
HALA, FIET FIT HATh AR JHUH AMS & foly IRPR gRT Az &1 91y |

(2) WRPR, ST VPR AT FARA, 5T AT ST WRGR QT < A a1 g
IS SARETRI (Qfﬁowoamfo) ERT Suafed MR &1 3R Iy MY & 3=y g affveral
BT T AT SR BT TAT $H@ ST 3 3R T of@l DI W TH UReT H RIed
B ST WRBR ERT IRA @ MIF® 3R Agle@ldR & W9 9 fafzd faar Sy |

@) =g AT & ol @ TR IRd & S IR ARTOETER gRT U iRl 0R
P S O S9a g1 fafAfdse fhar 9w &iR it avalen (orar uiien) & ey H 99D gRT
ST fHd g o 9 (AT 9 9RT @ FRFd iR A-TeIETdR BT Ged 81T |

4) RA & 9IS IR A-CETGR IR Isg A & @l & FwRle & dag H SHa
ERT e el aafdd & o U Aeodiel & Hay H d81 JUdR 3R faerurfeer dor ieer
B SN RPN ol B THRIET & e H AERGA 9Rd & FREd iR AeledieR ® U 8
g3 qT g A & fhf Y draery & FRlerr @7 ¥R g |

JEATT—4
yfeser, = fAafas

5. HfAug YT BT Ufasy—ars T Aafad Nufdy iR uxaee arRi orfdfed, 1940
(1940 T 23) 3R AT fafe, SRAT fARRT @1 SMQ, & Sl (BN fAfH =t & o= fai
fraf3d uerel &1 famy, Ay & v WosRY, AR a1 uRags T8l BT

IR ARIH & 37 yAISH & e fhe ISIgd e saaril a1 fafdear ity
@ g o (o) & o ffecia yaeE & foy Jemda ang A3 a1 SRR ey
BT |

JFAI— 5
ORI 3R wRaar

6. T ucrif & ey # Soeied =g Ivs—(1) 9 AR & &N SuEy &
Soaigd H O I W T gt &1 faftmir, wiverer, fama, vy, uRdsq, emarg, fafa
BT B—

(@) IreUATAT 3fdferd &, d 98 Uil 31af & HoR HRIE I SUSHII B8N Sl
Iy I P Bl el 8RN b ST Ul 99 P q@1AT ST HHIT 3R T8 A
Heg & forg Y /R BRI S 99 E9R WU W BH Bl el BT e

UM 2olR XU ddh deldT ST DT,

(@) 3Mfd AT Addferd & a 98 VAT 3[af & $HoR HRE & folv vy
ST U™ 99 | HH B el B fbeg S A1 99 9P dels off AdhAT 3R
HET HR BT W SR BN S g9 BOIR W HH B el B8R fheg S
ARG BT TH GGIAT ST FDT;

L9a

EE|

E

=2

() arfrsaed AT Sfddferd © Al 98 Ul @Y § PoR BRIE™ A TUSHII BN
T Ay 9§ BH bl T8 B fbg o9 Ugg ay P 9eRIT S ST AR

E
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@ Farg BT AT IR BN Sl U oI WU A BH BT 8l s fbeg o &l
IRI ®YT TPh TSTAT ST FHTT:

R DS VA I S @S () b I U IR B U qUSHAIY IR B
fU IRIUT goN 8 WRGR §RT ARICT U fHhal SIudrel a1 SfRferd faet
AR ¥ 79 gfad 7q RIfeca SueR - & foly Wied w9 ¥ a1 /adl
2 3k qof SU=R T § A1 98 Sad @vs & A WA & forw qrfl g
BT |

(2) I BT AP Aad 39 ARNRH B fHN SUSH BT Sooiwd BT 2 a8 T

m@mw@mmﬂmﬁ@@@aﬁmfﬁ@ggunﬂfﬁslc_éls'gr\_rﬂﬁdn‘ﬁ
W A @ folg 91 IR BRI S SJAI @1 XA & S UM Tdb IR Sl FaT |
7. o o RIS 9eef fO%a 9 &1 IRE—a1 Afdd I AORE 9¥ B MY A

9 & e afed o1 T gemel @ fama a1 gid dxar @ O 98 $oR HREN ¥, SUSHY
frefl aTuRTy @1 <Y BN R ) <Al BRI @ af | S UM Brf, R A, S g
DI IHH DI S O BRM, A W TUSHAI 1T |

WSRO~ UG & I<d UH UarAl &l arg offdies a9 a1 fHdl o/ &R |
AT P, S Q1 IT AT IUAY HRaA BT Dls B 2 |

8. Vel Wl & wHU owREn & forg aftla wiRawi—(1) frefl e,
TeIfdemerd a1 Neffore TR & T I Ui A9 ek & Hidk a1 &7 Ry ueref wwfig
fopaTer el &Y JpAT B B U ¥ AR arelr, a9y yad= ufRers g |

(2) afe f¥IY gada uRem & Hiax AT Ut @ fasa a1 gfd 2 2 ar sromeEd
PRIA, S &F a4 ¥ HH 8] BT b Sl 3MMoiiad HRIA™E Tb Bl 8 FbI AR AN A S
9 ORI BUY | PHH S BN, TRV BN |

9. Tl ITRMT & FRA Tg TINT # AW WM dld IRER MG BT AT FA 5q
TUS.—Il Big W, [l B, HFRI, BT, S8, I, U AT 9I8d &l W[@H AT H I8 ara
3ferar & fRIF0T a1 U H 2 RtE & (B Sy & i fhll o Jfdk gRT qveHy
frelt o @ A @ fory gHdT TANT fhu 9 & fofg STHEy ) SrET <ar @ 98
PHRIA™, S Ui a9 F HF el N IRy Sl 9 9¥ dP B 8 AHT AR AN A I gard
BOR W HH 81 BN UR=] Sl U g B0 TP Bl 8 FHN, SUSIY B |

10. Y TR AR JURIOA DT TRV <7 B fadifd H= & folg Sve— ST Big
gRT 2 @ @os () | fafafde f0 fhardmardl &1 uerd: I yced: Ui &= § o
B3 & a1 Sad SfedtRaa fhgl fharpaml 3§ o gU fhdll aafdd &1 IR a1 © f 98 FoR
PRIAE, ST & 9Y H $HH Tl 8N R Sl digs 99 dd B 81 G AR AN A, ST af
TG WY HH TS BN IR Ol Ui g 9 qb & o Al Sl T, qUSHg g0
TR IR o § BRI Bl AfIRad wxe Ui Rg w0 W IR AT ARG 6
HD T |

11. TORU AR FRIS T$IF g I0S——ll PIg A, 39 A & FefF queAg fomedt
3TURTET BT BT H GURV PRl 8 AT MRS TIF H UIHR © a8 V4T 3R U ORU &
IROTAERY a7 U RIS TS99 & a0l # fhar a7 & a1 81 fhar a1 g iR IR
=g | B gRT 56 | Sfafde fB a1d & B gY A1 WM B IUEHT TS W, USHY
BT |
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12. gaqdi ANRifE & uearq Rl & forg Iffia qve—aig wfad o 59 sriam
% I TSR AT JTURTY DI PR+ B SMURIED TSIF PR IT YA B T GORV HRA B
forg S qvs wiEd IURYE URT AT § Al 98 R SR URid UTErdad] 3TRE & oY HoRR
BRIATE, Sl TUS Bl AfAHad 3afe A S UM 8 FHIM 3R AN, I S FAN Bl Afdebad
BT BT $¢ O BRM, F |1 IR BRI, U BN

wReg e ol # eRol o afifeiRad wxe T e forw aafdd gl € 9 ofde
ST SRS &R FHAT |

13. U9 IRY & forq gve e folg @ig v IUefd T8 8——<1 @5 1 39
S & =gl Suddl &1 a1 agd™ gy 7y fadt fm ar fey 1y fedt eeer &1 oot
PRAT & [599@ Ty 39 e ¥ YAl hig GUS QUSRI A8l [hdT AT 8 A 98 HRIE™, S
©: A T 81 AHT T A A Sl Ted BOR O0A 81 FHIM AT QT I GUSHII BHT |

14. 39 R & ol & S Rl wor § e o, e ar g
TEL—ARAY ANRS GRef A2l I TaHd uged bl o fafyr & safdse f&dl e & &
gU AT IR o9 S # argen Il & Ryard 9 S| § &1 g o el evg o
g T8l B ST |

15.  JMWRIRIG ARG <N & STRUT—(1) 39 AWM & erfi9 fodl sRmr &
forg fooelt aifiio # sifigad &1 SToRIfIe wHRie <2 JUfard © O ~arTerd Ui 3T
AFRIS ST @ SUIRIT B IReq IIWgad & gfoRenm # I8 Aifdd &= &8rm 6 39
TS H TR & WY H ARRINT BT B 19 SHD! Blg UMD ARG <27 8l o |

TCIHRUL—d gRT H 3MURIS ARG ST H AR v, 927 BT A4 AR fawarq a1
TJeu # favary &R &1 BT, AfFferd 7|

(2) 39 9N & A & foly doF dadt vl AT T HET SRR 54 <RI 39
Tog W W IARA@ H B &1 fAard Bl ® 7 daal ol g9@T IR urfiddr aref
DI JgaT gRT g BIaT & |

16. f¥y =l &1 Tod—(1) WReR, BHad Uy S e & R |
JITEGAT §IT 39 AR & il & e R & WAoH 8 99 <R & =i &
fRy =marem & wu # e wR ||

(2) s9 A # orgen Sudtd & Ram, WRA™ AWRe gRem dfedr & Suad
(SHMaUs & Sudel Afed) ARy =T @ |Hel BRI B AR B8R iR Sad SuewRi &
Tl & oIy, a9y <RTe W IR HS SIRAT SR a9y <IiTey & HeT STt
FATford HR a1l e a9y ol ST AATSTh AHSIT ST |

(3) 39 JfOfFRM & 9 B W WA gford & Su—aidies @1 ufdd | A @
it ST g1 \Rerd w181 favar ST |

17. Iferl &1 ERev—>1) a9y <maredl o 39 Iffem & e\ Ave § wnfie
e & TREVT Bl YT BRI B 3@ ol BT UIEIDHR BHT 794 U i . Ja-T, gferd
R IR YA fFRRer af] amaeas @, 2 |

(2) PR S Afdaat o R uarel w=fRid sl @ iftaoe # SHe wfie 89
® HROT SAIRIT § B, BT ST USH DR B foIv ARy Axefor HRihd ARerd &l |
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18. AWE & HII MR IOWHAE BMI——(1) WRAE ANREG  gRem  Afydr
(dlog-ouHoTH0) H Irfds fHdl a1d & B Y W

() = ARTH & 37N SUSHIY U TURTY Heid BN,

(@) =9 IRM & SRiF IUSA WY BT JMYI Blg AR SHMT IR AT
I ol < R 9 dP BISl &l SIgIT—

(i) <9 qB AIH SMWATSTH B AT Ael AT & IR VA BIg O & ATAEH DI
MEIT PR BT AR Y 7 feam M g ek

(i) &t i AFAISIH 3MTdET BT STET HRAT & ~ArITerd BT FHAEE & Sl
g & favard & |gfad amuR € fb 98 U uR &l <11 781 & 3R I8
5 IS ST & SRME U Bl IR BT BT FJRIGT T8l © |

2 Su-urT (1) & @res (@) # fffde SmHa @& 7 @ gRAWY IR AmR®
GReTl WfEdr (10Y0TH0THO) AT SHMT UG R R Toddd Uged (Al 3= fafer & arefl=
TR & STfRa 2 |

19. BfAUT JWIREAT d1  IRAET R Jad IR 3] FAEI 6 Afdk—(1) 9 Big
FHAT GRT 8 @ AT U ¥l TR &I IIY Ui Sl & IR Afe fe =marery, o
ERT VAT Afad < 9 ST @ o SIoREN &1 3y, AR, gaid a1 ARG a1 ARG ST 6
g9 I8 R 7 b g9 SMANIH AT T Uged [h = A # srfdwe B a1 & 8l gy
A1 U1 BRAT G & A1 R U Al Bl Ueb aR Bl PRI A GUSHIY BRA D qolly
I A B Fedad A FRe T Fo b U Afdd 3 WRGR §RT R a1 A=gar U
Pl oreadTel a1 AR ¥ faweRer 1 T gq e SueR dRaM & forg gad #R fear
SY IR <R & FHeT B A ¥ IFRS fae & Widk IuRT 8 Tl IHqdG ITaR &
IR & Hdg # UH U URd 1 AR 9 7L U Bl TR &I & ¥ dfed 8 &l
e < Ao |

(2) SU-9URT (1) & AT TR DI T8 STIR & URVM & Hag ¥ R &I qrad IS
KT B I8 YA BIAT & b VAT 1 A © A e 9RId Sic—hedR & g
U ORI Pl Had PR BT Qe & AT 3R VAT 2@fe), ST =ararery faffiase -+ g8q Sfad
A B SR B STURTY BT HR A ST BT AT VA Afdd BT AURET Bl PR A i &
DI BT &R RIS T SURIT B 3R VAT Ay & IRM gAg S WR &08 U
PR B [T a3 < qep |

AHEYTI—6

.

20. AT HRA B Ufbar——(1) 9 AFTH & orfF o & famRor # IfY g
JFYFT qRAg AT IIY YA IAAAT Gad 8 M B Al ARG g8 [AHREd s b osd
fAfd & e e By avg I Al 9 R & el Afyse & forg <rl
Il I8 gy ol & & 9] 39 UBR @ TRl & & I8 IgIaR AMNUBI BT AR <

g A AT axG 59 AR & orefe
I I BIS Afdd oI TR

:
o S
3l



10 M1, feATeeT U<er, 01 7, 2025 /11 o=, 1947

frar 2 sa 2 ® A1 S @1 TR O WahdT Al eI Wi $R G 3R U SR Bl
fafR=rd AR AT IR TEIAR AT BT AR < FH -

R R AR AT 9] & SAWURUT BT QY T9 Tb A8l [BAT SIRAT 514 db AT B
ARG ¥ b A BT AGAM 9 8 S A1 IS4 Afdd H1 gaarg & @991 & 399 {1 sfrer
BT AT 7 PR D 3R AeG Il HIg 81 g8 YT &1d Bl drad UG 7 PR

R I8 SR 6 PRI el ¥ =g iy U AT A1 9% A1 ] RIe @ ™ © 6
SHD! 99! 39S WA & o™ & fofg 81 a1 I8 Bl 1 999 9! 9 g Mo < |a
3R $9 SU-URT & IS JURIed oNe fAha o §at g & o or] 81 |

21, Y99, AT iR IR FRA B wfdd—39 rfAfram # srgen Sudfod @ Ryary,
WUE ANRY IR 74 ywrdl ucred ifdf=gH, 1985 (1985 &I 61) B Ulhal ¥ TG AT 5 ©
U 39 AT & 3| AF] B |

AITI—7

T G SR gata sl @ R

22, TRFfaT SR GAar dvmi Bl WG IR DY Wzﬁraﬁﬁ——()waﬁ
YUl I H AGd U] FEA gRT yWIdd Afddal & ggad feedr, SUaR <, ﬁlﬁ‘\fﬂT
WRIHE T AR AMINSD G YHIhRl Harg 3G U&TH BRI & [olg S 2 Jfdd gaid s
IO ToIT IR B Bl wfdd BT, |wdﬂu%’6|udw?r6ﬁ?®a‘ﬁ' gererd, ot
TSl IR IRBRI A6, (T, S 3Ne) 3R RIS e/l & FgarT | yafda o senfud

fa SITUT |

(2) Su—grT (1) ¥ M dw=i @1 o, FRYfad, srRevn, Yded &R eEfleor iR Ud
dwal § T afedal @ Fgfed, uiter, wfeda, e &R S99 §Wid U A Ul
AT # 8T, oA fafed & wg |

23. WM& IR RFfTT——0 SeR FHARg=< @1 sEan, ffdhear @1 oEdr sk
ARG SEHTd, Ta™Td UiRiefor qeim fRrevr gq ugfaensii &1 Suderar died Yaarad deal
@ WA g gAdH A [Afed BT | AN S 9 AD & A1l AT giREd wRA
@ foU R gR1 Fgaa Ml g Frafda Feror & oregell= 8ii |

24, IHAU IR RAIHT—YAdET Dol HI YAIAd FAAT Jedied & A=ad ¥ A
D S {9 ST SUAR & UROMH BT FeRor, IAM &7 FAE 9o g Uahlaxol Fherd]
W E | T PR GuIR TAT R g RwIRel |afzd gaai =i & S1urad IR arvd
Rard gt H |

25. WMGIRG ARAERT 3R FHoM.—<T< WRSR YFaid bl & Farad AR qHeA
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(2) wWoR, FarR® R oda gig, med daeq, Aee ueref @l & SU=R, W
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JETI—8
ehIof

27. WGHAES DI g PRATS d fog HREUI—aH M a1 dgd= =g MU fHn
| a7 fey fT o & 3refe AgWagde &I TS AT B S & oIy merid fdT 1 919 &
Hag H D3 d1e, AAH A1 I ¥ IR AR a1 WER & A ISR a1 39
AAfFH & SRfF bl wfddal &1 WA A1 fhsl $dl &1 Mg a1 fb=l il b1 rer
B Il fvl o afad @ fawg 81 & S |

28. WHR P [FH 99 o Afdd—(1) PR, Io0d  (3—Toie) fRamad gor #
JNERTTT RT Ydad! UhTeH & UYL 9 SMAFRH & YAl $I SRIifad &+ & foy a4
G D |

2) U gRT & T T T YIS 99 991 9 & ygarq garered o e
Eﬁﬂﬁﬂﬁﬂﬂ%dﬁ%ﬁﬁﬁa—%m@ mwﬁgﬁ T ST | I8 S/ U FF § arer
] AT T Y P AgSwHe FA A T B DT AR AR FF P @EH ¥ YA [ I 39
UhR g7 77 o1 A7 Mg 915 & 97 & o gur g 4§ 3 SR axal & a1 fafveag
Al g fF w98 e o aiRe @1 fem S U dad U SUTaRd w9,
TerRefe, g &1 a7 FIewa & Sie dunfy frgg @ U uRad| a1 P 29 W 99
I gl @l T3 ¥l 91 @1 M R ufdad gWa T8l ue |

29, HISARAT Bl T B o Add——(1) IT 39 A=A & Susi I Hrffad
PR H DI BfoAg ST Bl 8 O IRBR oMYA (5—T01e) faArael Ueer # UHIfa |emRor a1
Iy areer ERT U QUG R G, S o9 ARMFH B Syl I oRid 9 8 &R ol U
BISAR BN T B @ oy LIS FHEH gdid 8l

TR VT Bl 1 Qe 9 ARIH & U™ 8 & &I a¥ &I @ & JTH & UL ol
o S |

2) U R & JENH fHAT T UJS I 3AD [y SM & yvarq JATRNY I e
JUT & FHT T ST |

30. 319 AR @ =gRrl—s9 s gd & Suay 9 i & e v 6=
vt @1 fRAfafid w1 arer T yga R0 o= fafy & aifiRaw ok sradfiaver # =181 g |

IRl SR Bl BT HROT
Agd Ua1d & GOUAN R Iy TR & dgd WX ¥ did ey, AMiuie ReRdr
3R e W & oy TR Hehe I B © | I8 fAugs Al & gadi & S~ 3iR

JTUHIBROT §RT HoR fAfdis IUR & #egs | Aqsh yarf & goudnT bl a0 &’ 3R
R =g e 2 | 39 [9Ue & v Suril § eforiad |fferd ©

*  QURS IfAdAl & F9, YAard, UfoRfea R ok arsiifder @wee @1 faadifg
PR TG I A BRI |
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*  JTedd NIRRT & folv woraw IRdyl Afed "igd ugrel &1 AT UR SRR
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q

TE s Sudad Sewal @ gfid @ fog 2|
Fd (Sf0) (@ M wifsd,
TIRT F31 |
e -
[SIE{EC A 2025
fora smo=
_Qﬁ'_
P RIS ERECIERECIRSIER]
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3 oI Ferad oxaT 2 | Al &1 URarfad garae At 3R A ey BT B |
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Bill No. 6 of 2025

THE HIMACHAL PRADESH DRUGS AND CONTROLLED SUBSTANCES
(PREVENTION, DE-ADDICTION AND REHABILITATION) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to control, regulate and prevent the abuse of drugs and controlled substances and to
establish de-addiction centres, for the rehabilitation of addicts and for matters connected therewith
and incidental thereto.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Years
of the Republic of India as follows:—

CHAPTER-I
PRELIMINARY

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Drugs and Controlled Substances (Prevention, De-addiction and Rehabilitation) Act, 2025.

(2) It shall come into force on such day as the State Government may by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Definitions.—In this Act, unless the context otherwise requires, —

(a) “addict” means a person who has dependence of any drugs and controlled
substance, but is not involved in their manufacturing, selling, transporting,
importing or exporting;

(b) “commercial, large and small quantity” in relation to controlled substance, means
any quantity as notified by the Government keeping in view the nature of
substance;

(c) “consumer” means in relation to any person who possesses, sells, purchases,
transports, imports, exports or uses controlled substance without valid
prescription or license;

(d) “controlled substance” means any such substance including a drug, as may be
prescribed, having regard to its potential for addiction;

(e) “conveyance” means a conveyance of any description whatsoever and includes
any animal, aircraft, vehicle or vessel, etc;

(f) “drug” means any drug as may be prescribed having regard to its potential for
addiction;

(g) “Government” or “State Government” means the Government of Himachal
Pradesh;

(h) “illicit traffic” in relation to controlled substances means production, possession,
sale, purchase, transportation, warehousing, concealment, use or consumption,
import or export of controlled substances and in dealing with any other activities
of controlled substances;
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(1) “licensed dealers” means the traders who have the drug license or the trade
license to stock and sell the controlled substances or the holders of trade license to
sell such substances;

() “manufacture”, in relation to controlled substance, includes—

(1) all processes other than production by which such substances may be
obtained;

(i1) refining of such substances;

(ii1) transformation of such substances; and

(iv) making of preparation (otherwise than in a pharmacy on prescription) with or
containing such drugs or substances;

(k) “notification” means notification published in the Rajpatra (e-Gazette), Himachal
Pradesh;

(1) “prescribed” means prescribed by rules made under this Act;

(m) “preparation” in relation to a controlled substance, means any one or more such
substances in dosage form or any solution or mixture, in whatever physical state,
containing one or more such substances; and

(n) “public servant” means a public servant as defined under clause (28) of Section 2
of the Bharatiya Nyaya Sanhita, 2023.

CHAPTER-II
PREVENTIVE MEASURES

3. Government to take measures for preventing and combating abuse of and illicit
traffic in controlled substances, etc.— (1) Subject to the provisions of this Act, the Government
shall take all such measures as it deems necessary or expedient for the purpose of preventing and
combating abuse of controlled substances and the illicit traffic therein.

(2) In particular, and without prejudice to the generality of the provisions of sub-
section (1), the measures which the Government may take under this sub-section include measures
with respect to all or any of the following matters, namely: —

(a) co-ordination of action by various officers, departments and other authorities—

(1) under this Act; or
(i) under any other law for the time being in force in connection with the
enforcement of the provisions of this Act;

(b) identification, treatment, detoxification, education, after care, rehabilitation and
social re-integration of addicts, awareness generation, skill development,
vocational training, surveys etc.;

(c) such other matters as the Government deems necessary or expedient for the
purpose of securing the effective implementation of the provisions of this Act and
preventing and combating the abuse of controlled substances and illicit traffic
therein.

(3) The Government may, if it considers necessary or expedient so to do for the purposes
of this Act, by notification, published in the Rajpatra (e-Gazette), Himachal Pradesh, constitute an
Authority or a hierarchy of authorities, by such name or names as may be specified in the
notification for the purpose of exercising such of the powers and functions of the Government
under this Act and for taking measures with respect to such of the matters referred to in sub- section
(2) as may be mentioned in the notification, and subject to the supervision and control of the
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Government and the provisions of such notification, such authority or authorities may exercise the
powers and take the measures so mentioned in the notification as if such authority or authorities has
been empowered by this Act to exercise those powers and take such measures.

CHAPTER -1I1
STATE FUND FOR DE-ADDICTION AND REHABILITATION OF ADDICTS

4. State Fund for de-addiction and rehabilitation of drug addicts etc.— (1)

There shall be constituted a Fund to be called the State Fund for rehabilitation of addicts by
the Government and shall be utilised and managed in such manner as may be prescribed by the
Government for drug demand reduction, treatment, de toxification/de-addiction, rehabilitation of
addicts, preventive education and awareness, capacity building, focused intervention in vulnerable
areas, skill development, vocational training and livelihood support of ex-addicts, surveys, studies,
evaluation and research etc.

(2) The Government shall maintain proper accounts of funds or grants provided by the
State Government or Central Government, donations, fine under Corporate Social Responsibility
(CSR), as the case may be and other relevant records of the State Fund including the income and
expenditure accounts in such form as may be prescribed by the Government in consultation with
the Comptroller and Auditor-General of India.

(3) The accounts of the State Fund shall be audited by the Comptroller and Auditor-
General at such intervals as may be specified by him.

(4) The Comptroller and Auditor-General and any person appointed by him in connection
with the audit of the accounts of the State Fund shall have the same rights, privileges and authority
in connection with such audit as the Comptroller and Auditor-General generally has in connection
with the audit of the Government accounts, and in particular, shall have right to demand production
of books of accounts, connected vouchers and other documents and papers and to inspect any of the
offices of the State Fund.

CHAPTER-1V
PROHIBITION, CONTROL AND REGULATION

5. Prohibition of certain operations.—No person shall sell, stock for sale, trade or
transport in any controlled substance without a valid license under the Drugs and Cosmetics Act,
1940 (23 of 1940) and any law, as may be prescribed:

Provided that, and subject to the other provisions of the Act, the possession of verifiable quantities
for medicinal purposes with a valid prescription of registered Medical practitioner or Medial
Officer shall be permissible.

CHAPTER-V
OFFENCES AND PENALTIES

6. Punishment for contravention in relation to controlled substances.—(1) Whoever,
in contravention of any provision of this Act, manufactures, possesses, sells, purchases, transports,
imports, exports controlled substance —
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(a) involves small quantity, shall be punishable with rigorous imprisonment for a
term which shall not be less than two years but may extend to five years and shall
also be liable to pay fine which shall not be less than twenty thousand rupees but
may extend to fifty thousand rupees;

(b) involves large quantity, with rigorous imprisonment for a term which shall not be
less than five years but may extend upto seven years and shall also be liable to
pay fine which shall not be less than fifty thousand rupees but may extend to one
lakh rupees;

(c) involves commercial quantity, with rigorous imprisonment which shall not be less
than ten years but may extend up to fourteen years and shall also be liable to pay
fine which shall not be less than one lakh rupees but may extend to two lakh
rupees.

Provided that any addict, who is charged with an offence punishable under clause
(a) for the first time, voluntarily seeks to undergo medical treatment for de-
addiction from a hospital or an institution maintained or recognised by the
Government and undergoes complete treatment shall not be liable to prosecution
under the said clause:

(2) If the public servant contravenes any provisions of this Act, he shall be punished with
rigorous imprisonment for a term which may extend to one and half times of the term of
punishment, and also be liable to fine, which shall extend to one and half times of the amount of
fine.

7. Offence of selling controlled substance to children.— Any person who sells or
supplies controlled substance to any individual under the age of eighteen years, shall be guilty of an
offence punishable with rigorous imprisonment for a term which may extend to one and half times
of the term of punishment, and also be liable to fine which shall extend to one and half times of the
amount of fine.

Explanation.—The term supply shall include any act of providing, gifting, or otherwise
making available such substances whether for monetary gain or any other reason.

8. Enhanced penalties for offences near educational institutions.—(1) The area within
500 meters from the boundary of any school, college or educational institution shall be a special
enforcement zone, with increased surveillance to deter controlled substance related activities.

(2) If the sale or supply of controlled substance takes place within special enforcement
zone, the offender shall be liable to imprisonment for a term not less than ten years, which may
extend to life imprisonment, and a fine not less than two lakh rupees.

9. Punishment for allowing premises etc., to be used for commission of an
offence.—Whoever, being the owner or occupier or having the control or use of any house, room,
enclosure, space, place, animal or conveyance, knowingly permits it to be used for the commission
by any other person of an offence punishable under any provision of the Act, shall be punishable
with imprisonment for a term not less than five years but may extend to ten years and fine which
shall not be less than fifty thousand but may extend to one lakh rupees.

10. Punishment for financing illicit traffic and harbouring offenders.—Whoever
indulges in financing, directly or indirectly, any of the activities specified in clause (j) of Section 2
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or harbours any person engaged in any of the aforementioned activities, shall be punishable with
rigorous imprisonment for a term which shall not be less than ten years but which may extend to
fourteen years and shall also be liable to fine which shall not be less than two lakh rupees but which
may extend to five lakh rupees:

Provided that the court may, for reasons to be recorded in the judgment, impose a fine not less than
five lakh rupees.

11. Punishment for abetment and criminal conspiracy.—Whoever abets, or is a party to
a criminal conspiracy to commit an offence punishable under this chapter, shall, whether such
offence be or be not committed in consequence of such abetment or in pursuance of such criminal
conspiracy and notwithstanding anything contained in Section 56 of the Bhartiya Nyaya Sanhita,
punishable with punishment provided for the offence.

12. Enhanced punishment for offences after previous conviction..—Any person who
has been convicted of the commission of, or attempt to commit, or abetment of, or criminal
conspiracy to commit, an offence punishable under this Act with the same amount of punishment
shall be punished for the second and every subsequent offence with rigorous imprisonment for a
term which may extend to one and half times of the maximum term of punishment, and also be
liable to fine which shall extend to one and half times of the maximum amount of fine:

Provided that the court may, for reasons to be recorded in the judgment, impose a fine exceeding
the fine for which a person is liable.

13. Punishment for offence for which no punishment is provided.—Whoever
contravenes any provisions of this Act or any rule or order made thereunder for which no
punishment is separately provided in this chapter, shall be punishable with imprisonment for a term

which may extend to six months, or with fine which may extend to twenty thousand rupees, or with
both.

14. No suspension, remission or commutation in any sentence awarded under this
Act—Notwithstanding anything contained in the Bhartiya Nagarik Suraksha Sanhita or any other
law for the time being in force, and save as otherwise provided in this Act, no sentence awarded
under this Act shall be suspended, remitted or commuted.

15. Presumption of culpable mental state.—(1) In any prosecution for an offence
under this Act which requires a culpable mental state of the accused, the court shall presume the
existence of such mental state but it shall be a defense for the accused to prove the fact that he had
no such mental state with respect to the act charged as an offence in that prosecution.

Explanation:-In this Section “culpable mental state” includes intention, motive, knowledge
of a fact and belief in, or reason to believe a fact.

(2) For the purpose of this Section, a fact is said to be proved only when the court believes
it to exist beyond a reasonable doubt and not merely when its existence is established by a
preponderance of probability.

16. Constitution of Special Courts.—(1) The Government in consultation with the High
Court of Himachal Pradesh may, by notification, designate a Court of Sessions Judge as the Special
Court for the purpose of speedy trial of the offences under this Act.

(2) Save as otherwise provided in this Act, the provisions of the Bhartiya Nagrik Suraksha
Sanhita (including the provisions as to bail and bonds) shall apply to the proceedings before a
Special Court and for the purposes of the said provisions, the Special Court shall be deemed to be a
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Court of Session and the person conducting a prosecution before a Special Court, shall be deemed
to be a Special Public Prosecutor.

(3) No prosecution under this Act shall be instituted by an officer below the rank of
Deputy Superintendent of Police.

17. Protection of witnesses.—(1) The Special Courts shall have the authority to order
the protection of witnesses involved in cases under this Act, including measures such as anonymity,
police protection and relocation, if necessary.

(2) The Government shall establish a witness protection programme to support individuals
who may be at risk due to their involvement in the prosecution of controlled substance related
crimes.

18. Offences to be cognizable and non-bailable—(1)  Notwithstanding anything
contained in the Bharatiya Nagarik Suraksha Sanhita, —

a) every offence punishable under this Act shall be cognizable; and

b) no person accused of an offence punishable under this Act shall be released on
bail or on his own bond unless —

(i) the Public Prosecutor has been heard and also given an opportunity to oppose
the application for such release; and

(i) where the Public Prosecutor opposes the application and the court is satisfied
that there are reasonable grounds for believing that he is not guilty of such
offence and that he is not likely to commit any offence while on bail.

(2) The limitations on granting of bail specified in clause (b) of sub-section (1) are in
addition to the limitations under the Bharatiya Nagarik Suraksha Sanhita or any other law for the
time being in force.

19. Power of Court to release certain offenders on probation.—(1) When an addict is
found guilty of an offence punishable under section 6, and if the court by which such person is
found guilty is of the opinion, regard being had to the age, character, antecedents, or physical or
mental condition of the offender, that it is expedient so to do, notwithstanding anything contained
in this Act or any other law for the time being in force, the court may, instead of sentencing such
person at once to any imprisonment, with the person’s consent, direct that such person be released
for undergoing medical treatment for de-toxification or de-addiction from a hospital or an
institution maintained or recognized by the Government, and to appear and furnish before the court
within a period not exceeding six months, a report regarding the result of his treatment and, in the
meantime, to abstain from the commission of any offences.

(2) 1If it appears to the court, having regard to the report regarding the result of the
treatment furnished under sub-section (1), that it is expedient to do so, the court may direct the
release of the offender after due admonition, and for abstaining from the commission of any
offence during such period as the court may deem fit to specify or on such person’s failure so to
abstain, to appear before the court and receive sentence when called upon during such period.
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CHAPTER-VI
PROCEDURES

20. Procedure in making confiscation.—(1) In the trial of offences under this Act,
whether the accused is convicted or acquitted or discharged, the court shall decide whether any
article or thing seized under this Act is liable to confiscation and if it decides that the article is so
liable, it may order confiscation accordingly.

(2) Where any article or thing seized under this Act appears to be liable to confiscation
under this Act, but the person who committed the offence in connection therewith is not known or
cannot be found, the court may inquire into and decide such liability, and may order confiscation
accordingly:

Provided that no order of confiscation of an article or thing shall be made until the expiry of one
month from the date of seizure, or without hearing any person who may claim any right thereto and
the evidence, if any, which he produces in respect of his claim:

Provided further that if any such article or thing, other than controlled substance, or if the court is
of opinion that its sale would be for the benefit of its owner, it may at any time direct it to be sold;
and the provisions of this sub-section shall, as nearly as may be practicable, apply to the net
proceeds of the sale.

21. Power of entry, search and seizure.—Save as otherwise provided in this Act, the
provision of Chapter V with regard to the procedure of the Narcotic Drugs and Psychotropic
Substances Act, 1985 (61 of 1985), shall be applicable under this Act.

CHAPTER-VII
ESTABLISHMENT OF DE-ADDICTION AND REHABILITATION CENTRES

22. Power of Government to establish De-addiction and Rehabilitation Centres.—(1)
The Government shall have the power to establish and maintain, as many de-addiction and
rehabilitation centres, as it thinks fit, across the State to provide identification, treatment, de-
toxification, counselling, social reintegration services, etc. to individuals affected by drug addiction
and such centres shall be managed and established in collaboration with private organizations, Non-
Governmental Organizations (NGOs), and international bodies, as the case may be.

(2) The establishment, appointment, maintenance, management and superintendence of the
centres referred to in sub-section (1) and the appointment, training, powers, duties and persons
employed in such centres and all such matters connected thereto, shall be in such manner, as may
be prescribed.

23. Standards and regulation.—The State Government shall prescribe minimum
standards for the operation of rehabilitation centers, including the qualifications of staff, the quality
of medical and psychological care, and the availability of facilities for vocational training and
education and such rehabilitation centers shall be subject to regular inspections by government-
appointed bodies to ensure compliance with these standards.

24. Monitoring and evaluation.—The effectiveness of rehabilitation centers shall be
monitored through regular evaluations, including assessments of treatment outcomes, patient
satisfaction and re-integration success rates. The State Government shall publish annual reports on
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the performance of rehabilitation centers, including recommendations for improvements and
expansions.

25. Community involvement and support.—(1) The State Government shall encourage
community involvement in the operation and support of rehabilitation centers, including the
participation of volunteers, local organisations, and recovered individuals who can provide peer
support.

(2) Public awareness campaigns shall be conducted to reduce the stigma associated with
drug addiction and to promote the importance of rehabilitation and social reintegration.

26. Specialised Rehabilitation Programmes.—(1) The State Government may
establish specialised rehabilitation programmes within these centers for specific groups, such as
women, juveniles, students, transgender and individuals with co-occurring mental health disorders.

(2) The specialised programs shall address the unique needs of these groups and provide
tailored support to facilitate their recovery and reintegration.

(3) The Government shall prescribe special provisions, for preventive education,
awareness generation, capacity building, treatment of drug addicts, setting quality standards,
focused intervention in vulnerable areas, skill development, vocational training and livelihood
support of ex-addicts, surveys, studies, evaluation, research, etc.

CHAPTER-VIII
MISCELLANEOUS

27. Protection of action taken in good faith.—No suit, prosecution or other legal
proceedings shall lie against any officer of the Government or any other person exercising any
powers or discharging any functions or performing any duties under this Act, for anything in good
faith done or intended to be done under this Act or any rule or order made thereunder.

28. Power to make rules.—(1) The Government may, by notification in the Rajpatra
(e-Gazette), Himachal Pradesh; and after previous publication, make rules for carrying out the
purposes of this Act.

(2) Every rule made under this Act shall be laid, as soon as may be, after they are so made,
before the State Legislative Assembly, while it is in session, for a period of not less than fifteen
days, which may be comprised in one session or in two successive sessions and, if before the expiry
of the session in which they are so laid or of the session immediately following, the Assembly
makes any modification(s) in the rules or the Assembly decides that the rules should not be made,
such rules shall have effect only in such modified form or be of no effect, as the case may be.
However, any such modification or annulment shall be without prejudice to the validity of anything
done earlier thereunder.

29. Power to remove difficulties.—(1)  If any difficulty arises in giving effect to the
provisions of this Act, the State Government may, by general or special order, published in the
Rajpatra (e-Gazette), Himachal Pradesh, make provision, not inconsistent with the provisions of
this Act, as appears to it to be necessary or expedient for the purpose of removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two years from the date of
commencement of this Act.
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(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative Assembly.

30. Act not in derogation of any other law.—The provisions of this Act shall be in
addition to, and not in derogation of, any other law for the time being in force regulating any of the
matters dealt with in this Act except specifically provided therein.

STATEMENT OF OBJECT AND REASONS

The rising threat of drug abuse and illicit trafficking poses serious risks to public health,
social stability, and economic progress. This Bill aims to control and prevent drug abuse through
stringent legal measures while promoting rehabilitation and reintegration of addicts.

Key measures in the Bill include:

e Establishment of a State Fund to finance de-addiction, rehabilitation, preventive
education, and livelihood support for recovered individuals.

e Harsher punishments based on drug quantity, with stricter penalties for repeat
offenders.

e Enhanced penalties for selling drugs to minors, trafficking near educational
institutions, and using premises for illegal activities.

e Creation of De-addiction and Rehabilitation Centers offering de-toxification,
counseling, skill development, and vocational training for successful reintegration.

e  Witness protection measures ensuring anonymity, relocation, and police protection to
encourage testimony in drug-related cases.

e Introduction of Special Courts to expedite trials for drug-related offences, ensuring
efficient judicial processes.

This Bill combines punitive, preventive, and rehabilitative approach, aiming at to reduce
drug demand and support recovery efforts. Enacting this Bill will strengthen legal, social, and
financial frameworks to curb drug abuse and trafficking, ensuring public safety and community
well-being.

This Bill seeks to achieve the aforesaid objectives.

(Col. (Dr.) DHANI RAM SHANDIL),
Minister-in-Charge.

SHIMLA:



24 M1, feATeeT U<er, 01 7, 2025 /11 o=, 1947
FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 28 of the Bill seeks to empower the State Government to make rules for carrying out
the purposes of this Act. The proposed delegation of powers is essential and normal in character.

THE HIMACHAL PRADESH DRUGS AND CONTROLLED SUBSTANCES
(PREVENTION, DE-ADDICTION AND REHABILITATION) BILL, 2025

A
BILL
to control, regulate and prevent the abuse of drugs and controlled substances and to

establish de-addiction centres, for the rehabilitation of addicts and for matters connected therewith
and incidental thereto.

(Col. (Dr.) DHANI RAM SHANDIL)
Minister-in-Charge.

(SHARAD KUMAR LAGWAL)
Pr. Secretary (Law).

SHIMLA :
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23, RT 70 BT G |

24, €RT 73 BT T |

25. ORT 74 BT FIN |

26. YRT 74P BT AATYT |

27. ©RT 75 BT G |

28. ERT 104 BT HIN |

29. €T 107 HT G |

30. ©RT 109 BT HMEH |

31. ©RT 112 BT FEH |

32. €RT 122 BT FE |

33. YRT 127 &1 FEH |

34. ORI 128D P AU |

35. ©RT 171 &1 FEH |

36. ATGAl 3 BT FEA |

37. Had BRI AT UMM §1YC B U BT bl Uldard 9 fbar S |
38. fEATIS UQEl ATl SR WAl dx (L) ST, 2024 &1 &RT 4 &7 el UWd |

2025 &1 fdTs d=ais 1.
fRArae User AT oiR war FR (Funm) AP, 2025
(e T # gRevenfiT w9 #)

R Uqw "l @Ik War dx AR, 2017 (2017 &1 AR F@IE 10) BT IR
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YR TRNY & Oeaed a¥ d fRamd uew fum W grr fA=foRed w9 4 g
srferferafag gn—

1. <fera 99 IR UR™M—(1) 39 Mm@ Wit 9m fRfEee g #1ea iR
[T B () IS, 2025 ®

(2) =9 fRfae # e Sudfd & R,

() ©RT 6, 30, 35 3R 37 & UG ARG 27 TR, 2024 ¥ YT gY AHS! SV |

(@) aRT 2, 3, 4,5 7 929 31 9 34 3R 36 & 30T ARG 1 7aHR, 2024 ¥
U< §Y eI ST |
2. HURT 9 & HIMEH——Aad U9 AT &R ¥ar o) IffgH, 2017 (R s g9ab
geaTq “Hel MR’ HET T B) B URT 9 B IU—GRT (1) H, "AII SN & oy AeRe
U Sl & g iR faga faRe el aeRR ar uRemed Ree S 9dE ST &
fog FerRes u & fafmior 2q wgeh far Srar 2, wres sid=enfud fhy o |

3. YRT 10 & HMEM——Ta ARFTRH B gRT 10 B SU-URT (5) H, "ORT 73 AT IR
74, WKl IR ADI S UTAN AT GRT 74%", Ieq, 3P AR AeR fa-fua by S |

4, gRT 1P B ATRMUA—TA JRFTH & aRT 11 & g FAefafead orT
SW:TQJT&HZF?[W, STSJ'T?-[:—
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1% WERY Ugfd & URVMERY IBI 81 fhU MY A1 B4 ST[E fby g
AT AR /AT IR B IGell T A DI ARp,— 9 AfFA # sfdfde f&h aa &
B g I, I WHR $T I8 TR 8 A © fh—

(@) AT AT FARAt AT IEF B fHA g W) TS IR S IGUB (SAD TR IGUEY
Afed) & A9 § BI3 UG ARIRUTA FEaq #§ off a7 8; iR

@) O gfh, o ffoRad & forg <Y oft ar -

(i) ST 9HAT H, TBT I UG B IAMTAR, AT PR IIeld el [hdT TAT o
qT ISR Bl fBar o W@ 7, I B A

(i) T PR B VA IPH, R IH UG B ATAR, I [HaT ST &1 o
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5. €RT 13 P FUEF.—T SMAFTH B aRT 13 B SUIRT (3) H—

() e (@) ¥ "dSIHdl gRT dioid T IHD qolly,” &l & W R, "I AWl
¥ STgl dioie Uegehdl gRT SN fhar ST oMuferd 8, Ueriddl gRT drold T
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() B9 "W\l H, STET dIoid, USRS gRT SR fhar ST 8, a8 wiftddbal
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PR Al & oY e A1 HH Had By Y A1 Fieawr uierd fhy MU R srean
TAd TRId ¥ 1Y T a1 ITANT fhy MY §9YC IR TIT & AR JAGT B drell
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@)

T U @l Arid, SUURT (1) @ i U &afth W=, 39 ¥d @ 3refiF v8d g¢ b
SU—ERT (1) & A 3 qrell afe & =1 Wit o= sraferl & forw favar fag

Y JAER Yo ol d IfodaRad AR & FF4 & 8, ol &I aHle Gash
ST |

I A ¥, S8l PR Had el AT T 2 AT P Wed fbar wmar ar Ffeaw
ufdera fhar a1 & ddar Tad a9 form war a1 Suan fhar mar g d98i
IR, —

(i) @R 3UEE & foy FHuc AT BT IAFgeT dR By TU fFear wa= a1 q=af &I
foum @ dRU | A Rl SR 9, 09 afh W 99 R D |9 uhRd &
TAG AT & BOIR BUY, off 1 Seaw &1, 8rfl ;

(i) @R Uded & oy wuc AT fHdl IFgerd” fby U fear wem a1 qeai &l
fous @ foy U9 aafth 9 <9 &R & 99ged 8T |

G ARBRI PR A g9 B aafh g1 by MU sprdes afe @IS 8@, R faer
P B UL, U ARE H IF IR, AT IR ARG BT I JATTRT BT AT
3RS SR BT |

T ATHRI IWIRT (2) H AN o @ SR &9 & IRE 9 9R8 99 &
HIoR STIRT (6) & TN MY SIRT BT

1Rg el Agfad sftery faffde @ & fiar sy IRl &)+ H A w,

IET JATY<H IT 3MMYth GRT UIMIhd T B [Yth 3MMYeh Bl URh A A= URkh arel

APR ¥ Ufh H IR JfTERI, STWRT (6) & NS AMQY; AN HIA H

focta & wRI &1 IfAfeRad wxa e # w@d gy, i af & srewm @ od,
I<h AT BT AfAHTH Bg TN Bl AR AT dPb 98T FHT |

BT PR AUGdT & oY Huc A1 AT STgear By U fHear we a1 qeal &1
four & SRV | A= B0 SROT & oY, S8l ®lg R Faxl F8l [Ba1 71 & A7
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SYANT fhar 11 €, 981 PR 4 g9 Afh,—

(i) SU—YRT (1) & SENF T & AR & Jd, U IR & W—3fWi-eed
FYRIT SATHRT §RT JAT JAFRFT B & IR R &R 50 B AAH TH PR
BT AT AN AR B B IBH BT Fa B GO (IR U e & R H
forRaa # wqfud fer &1 gfad o= wam qen wufaa e VY g
P UIftd R 39 IR a1 S 3T 9917 U fEl & SusHl & orefi9 59
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Pl o a1 SUYRT (3) & T B B A Tl BT ;

(i) PR IARM FIT B AR B & GG (&9 B WIAR &RT 50 S el Fqd AT
AT I B BT HIF TR GHI AR T A W, IS TR F3g 81 Bl
qAT Sh I b Fae H T BriarnSdl HHC gs FHN S |

S8l PR UgE B Y duc AT fHA SR By MU fHear w1 qedl bl
four & SRV | A= B SROT & oy, S8l Dl R Haxl 8l [har 71 & A1
PH e far war a1 Ffeaw gfier & T § siar Tod ke ¥ forr war an
SUANT BT a7 €, 981 R A J9R A, —
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() SuU-gRT (1) & AT T B THA B Yd, T B b T3 fqdT
FYRIT SAHRT §RT JAT JAFRFT B & IR R &R 50 B AAH TH PR
D Ao TS 3R U PR & Uss U & FHged ARG & A B Bl b
BT AT BR DT IR VA e & IR ¥ faalad § w9 AR o1 gfaa
PR GBI, FAT T SMABRI CH AT B U R g9 AR a1 IqD
JIF g9 ¢ MY I @ SueHl & ol $9 UPR Had dR AT Hed [
IRT & FaYg H, IU-GRT (1) & I AT AT DI A T8I BT |

(i) @ & IR SR S A6 &7 & WIdR 9T 50 @ 3T Fad &S 3R A R
S T Uiaed & GAged WA & | Iwh PR BT el B FdIT 3R VAT
B R I Al D e H G ridiiedl wa gg wasl S

(iii) oM< B FGAAT & WS faT & WIAR GRT 50 B N AT Aol AR TH R
@ TA UfORd & TEded WG @ A1 Sth PR Bl Wl R FHIN, AR VAT
PR WR I3 GAAT b ey H AT BrIardl FE g dHsi Sgl |

(10) T8 WA ARHERT B T8 I © 6 T SU-URT (8) & TS (i) I UGN (9)
s (i) & T ded IPA aRaidd 4 A dqd IGH A HH 8, 981 VAl IHH D
Hag H, S IS w9 H HeI IBA F B T, SU-GRT (1) H JAT IuAfd AT
B B foTg SRR BT |

(1) SU—9RT (8) & W (i) a1 We (i) # faffe v 99 & B0 gY A, ST-UIRT (5) B
e (i) & orefie agf wlRa deg 8rfl, Siel W—eiRd &R & 31 69 a1 &R B
wU H W Blg IPH U IR B A Bl <F ARG ¥ A QT @1 @i & AR
Jed T8 DI TS T

(12) fax<ira @ 2024—25 | HART TR & AR & folv 39 URT & UG AR B |
AR 1.—39 URT & JAISTHl & oy, —

() 'S g & Gdg H @ aiRd” g @ Afaid ORT 132 @ I
PRIl afffed T8 R ;

(i) <81 S PRANEA & T PR BT WA B D oY IR I AfH,
IR fF=l o aftpal &l g o @ 9l © iR g afe @ favg
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Bill No. 1 of 2025
THE HIMACHAL PRADESH GOODS AND SERVICES TAX
(AMENDMENT) BILL, 2025
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Amendment of section 9.
Amendment of section 10.
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Amendment of sectionl3.
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Amendment of section 21.
Amendment of section 30.
Amendment of section 31.
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Amendment of section 171.
Amendment of Schedule III.
No refund of the tax paid or input tax credit reversed.

Retrospective effect to section 4 of the Himachal Pradesh Goods and Services Tax

(Amendment) Act, 2024.
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Bill No. 1 of 2025

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)
BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year of
the Republic of India as follows:—

1.  Short title and commencement.— (1) This Act may be called the Himachal Pradesh
Goods and Services Tax (Amendment) Act, 2025.
(2) Save as otherwise provided in this Act,—

(a) sections 6, 30, 35 and 37, shall be deemed to have come into force on 27th day of
September, 2024;

(b) sections 2, 3, 4, 5, 7 to 29, 31 to 34 and 36 shall be deemed to have come into
force on 1st day of November, 2024.”.

2. Amendment of section 9.—In the Himachal Pradesh Goods and Services Tax Act,
2017 (hereinafter referred to as the “principal Act”), in section 9, in sub-section (1), after the words
“alcoholic liquor for human consumption”, the words and sign “and un-denatured extra neutral
alcohol or rectified spirit used for manufacture of alcoholic liquor, for human consumption” shall
be inserted.

3. Amendment of section 10.—In section 10 of the principal Act, in sub-section (5),
after the words and figures “section 73 or section 74, the words, figures and letter “or section
74A” shall be inserted.

4. Insertion of section 11A.—After section 11 of the principal Act, the following section

shall be inserted, namely:—

“11A. Power not to recover Goods and Services Tax not levied or short-levied as a
result of general practice.—Notwithstanding anything contained in this Act, if the
Government is satisfied that —

(a) a practice was, or is, generally prevalent regarding levy of State tax (including
non-levy thereof) on any supply of goods or services or both; and
(b) such supplies were, or are, liable to, —

(1) State tax, in cases where according to the said practice, State tax was not, or
is not being, levied, or

(i1) a higher amount of State tax than what was, or is being, levied, in accordance
with the said practice,



40 M1, feATeeT U<er, 01 7, 2025 /11 o=, 1947

the Government may, on the recommendation of the Council, by notification in the Official
Gazette, direct that the whole of the State tax payable on such supplies, or, as the case may be, the
State tax in excess of that payable on such supplies, but for the said practice, shall not be required
to be paid in respect of the supplies on which the state tax was not, or is not being levied, or was, or
is being, short-levied, in accordance with the said practice.”.

5. Amendment of section 13.—In section 13 of the principal Act, in sub-section (3),—

(1) in clause (b), for the words and sign “by the supplier:”, the words and signs “by
the supplier, in cases where invoice is required to be issued by the supplier; or”
shall be substituted;

(i) after clause (b), the following clause shall be inserted, namely:—

“(c) the date of issue of invoice by the recipient, in cases where invoice is to be
issued by the recipient:”: and

(ii1) in the first proviso, after the words, brackets and letter “or clause (b)”, the words,
brackets and letter “or clause (c¢)” shall be inserted.
6. Amendment of section 16.—In section 16 of the principal Act, with effect from the
Ist day of July, 2017, after sub-section (4), the following sub-sections shall be inserted, namely:—

“(5) Notwithstanding anything contained in sub-section (4), in respect of an invoice or
debit note for supply of goods or services or both pertaining to the Financial
Years 2017- 18, 2018-19, 2019-20 and 2020-21, the registered person shall be
entitled to take input tax credit in any return under section 39 which is filed upto
the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under section 29 and
subsequently the cancellation of registration is revoked by any order, either under
section 30 or pursuant to any order made by the Appellate Authority or the
Appellate Tribunal or court and where availment of input tax credit in respect of
an invoice or debit note was not restricted under sub-section (4) on the date of
order of cancellation of registration, the said person shall be entitled to take the
input tax credit in respect of such invoice or debit note for supply of goods or
services or both, in a return under section 39,—

(1) filed upto thirtieth day of November following the financial year to which
such invoice or debit note pertains or furnishing of the relevant annual
return, whichever is earlier; or

(i) for the period from the date of cancellation of registration or the effective
date of cancellation of registration, as the case may be, till the date of order
of revocation of cancellation of registration, where such return is filed within
thirty days from the date of order of revocation of cancellation of
registration, whichever is later.”.

7. Amendment of section 17.—In section 17 of the principal Act, in sub-section (5), in
clause (i), for the words, sign and figures “sections 74, 129 and 1307, the words and figures
“section 74 in respect of any period upto Financial Year 2023-24" shall be substituted.

8. Amendment of section 21.—In section 21 of the principal Act, after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.
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9. Amendment of section 30.—In section 30 of the principal Act, in sub-section (2),

after the proviso, the following proviso shall be inserted, namely:—
“Provided further that such revocation of cancellation of registration shall be subject to

such conditions and restrictions, as may be prescribed.”.

10. Amendment of section 31.—In section 31 of the principal Act,—

(a)

(b)

in sub-section (3), in clause (f), after the words and figure “of section 9 shall”, the
words and signs “, within the period as may be prescribed,” shall be inserted; and

after clause (g), the following Explanation shall be inserted, namely:—

““Explanation.—For the purposes of clause (f), the expression “supplier who is
not registered” shall include the supplier who is registered solely for the purpose
of deduction of tax under section 51.”".

11. Amendment of section 35.—In section 35 of the principal Act, in sub-section (6),

after the words and figures “section 73 or section 74, the words, figures and letter “or section
74A” shall be inserted.

12. Amendment of section 39.—In section 39 of the principal Act, for sub-section (3), the
following sub-section shall be substituted, namely: —

“(3) Every registered person required to deduct tax at source under section 51 shall

electronically furnish a return for every calendar month of the deductions made
during the month in such form and manner and within such time as may be
prescribed:

Provided that the said registered person shall furnish a return for every calendar
month whether or not any deductions have been made during the said month.”.

13. Amendment of section 49.—In section 49 of the principal Act, in sub-section (8), in
clause (c), after the words and figures “section 73 or section 74”, the words, figures and letter “or
section 74A” shall be inserted.

14. Amendment of section 50.—In section 50 of the principal Act, in sub-section (1), in
the proviso, after the words and figures “section 73 or section 74, the words, figures and letter “or
section 74A” shall be inserted.

15. Amendment of section 51.—In section 51 of the principal Act, in sub-section (7),

after the words and figures “section 73 or section 74, the words, figures and letter “or section
74A” shall be inserted.

16. Amendment of section 54.—In section 54 of the principal Act,—

(@)
(b)

in sub-section (3), the second proviso shall be omitted;

after sub-section (14) and before the Explanation, the following sub-section shall
be inserted, namely: —

“(15) Notwithstanding anything contained in this section, no refund of unutilised
input tax credit on account of zero rated supply of goods or of integrated tax paid
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on account of zero rated supply of goods shall be allowed where such zero rated
supply of goods is subjected to export duty.”.

17. Amendment of section 61.—In section 61 of the principal Act, in sub-section (3),
after the words and figures “section 73 or section 74, the words, figures and letter “or section
74A” shall be inserted.

18. Amendment of section 62.—In section 62 of the principal Act, in sub-section (1),
after the words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

19. Amendment of section 63.—In section 63 of the principal Act, after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

20. Amendment of section 64.—In section 64 of the principal Act, in sub-section (2),
after the words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

21. Amendment of section 65.—In section 65 of the principal Act, in sub-section (7),
after the words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

22. Amendment of section 66.—In section 66 of the principal Act, in sub-section (6),
after the words and figures “section 73 or section 74”, the words, figures and letter “or section
74A” shall be inserted.

23. Amendment of section 70.—In section 70 of the principal Act, after sub-section (1),
the following sub-section shall be inserted, namely: —

“(1A) All persons summoned under sub-section (1) shall be bound to attend, either in
person or by an authorised representative, as such officer may direct, and the person so
appearing shall state the truth during examination or make statements or produce such
documents and other things as may be required.”.

24. Amendment of section 73.—In section 73 of the principal Act,—
(1) in the marginal heading, after the words “Determination of tax”, the signs, words
and figures “, pertaining to the period upto Financial Year 2023-24,” shall be
inserted; and

(i1) after sub-section (11), the following sub-section shall be inserted, namely:—

“(12) The provisions of this section shall be applicable for determination of tax
pertaining to the period upto Financial Year 2023-24.”.

25. Amendment of section 74.—In section 74 of the principal Act, —

(1) in the marginal heading, after the words “Determination of tax”, the signs, words
and figures “, pertaining to the period upto Financial Year 2023-24,” shall be
inserted;
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(i1) after sub-section (11) and before Explanation 1, the following sub-section shall be
inserted, namely:—
“(12) The provisions of this section shall be applicable for determination of tax
pertaining to the period upto Financial Year 2023-24.”; and

(ii1) the Explanation 2 shall be omitted.

26. Insertion of section 74A.—After section 74 of the principal Act, the following section
shall be inserted, namely: —

“74A. Determination of tax not paid or short paid or erroneously refunded or
input tax credit wrongly availed or utilized for any reason pertaining to Financial
Year 2024-25 onwards.—(1) Where it appears to the proper officer that any tax has
not been paid or short paid or erroneously refunded, or where input tax credit has been
wrongly availed or utilised, he shall serve notice on the person chargeable with tax
which has not been so paid or which has been so short paid or to whom the refund has
erroneously been made, or who has wrongly availed or utilised input tax credit,
requiring him to show cause as to why he should not pay the amount specified in the
notice along with interest payable thereon under section 50 and a penalty leviable
under the provisions of this Act or the rules made thereunder:

Provided that no notice shall be issued, if the tax which has not been paid or short paid
or erroneously refunded or where input tax credit has been wrongly availed or utilised
in a financial year is less than one thousand rupees.

(2) The proper officer shall issue the notice under sub-section (1) within forty-two
months from the due date for furnishing of annual return for the financial year to
which the tax not paid or short paid or input tax credit wrongly availed or utilised
relates to or within forty-two months from the date of erroneous refund.

(3) Where a notice has been issued for any period under sub-section (1), the proper
officer may serve a statement, containing the details of tax not paid or short paid
or erroneously refunded or input tax credit wrongly availed or utilised for such
periods other than those covered under sub-section (1), on the person chargeable
with tax.

(4) The service of such statement shall be deemed to be service of notice on such
person under sub-section (1), subject to the condition that the grounds relied upon
for such tax periods other than those covered under sub-section (1) are the same
as are mentioned in the earlier notice.

(5) The penalty in case where any tax which has not been paid or short paid or
erroneously refunded, or where input tax credit has been wrongly availed or
utilised,—

(1) for any reason, other than the reason of fraud or any wilful-misstatement or
suppression of facts to evade tax, shall be equivalent to ten percent. of tax
due from such person or ten thousand rupees, whichever is higher;

(i) for the reason of fraud or any wilful-misstatement or suppression of facts to
evade tax shall be equivalent to the tax due from such person.
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(6)

(7

®)

€)

The proper officer shall, after considering the representation, if any, made by the
person chargeable with tax, determine the amount of tax, interest and penalty due
from such person and issue an order.

The proper officer shall issue the order under sub-section (6) within twelve
months from the date of issuance of notice specified in sub-section (2):

Provided that where the proper officer is not able to issue the order within the
specified period, the Commissioner, or an officer authorised by the Commissioner
senior in rank to the proper officer but not below the rank of Joint Commissioner
of State Tax, may, having regard to the reasons for delay in issuance of the order
under sub-section (6), to be recorded in writing, before the expiry of the specified
period, extend the said period further by a maximum of six months.

The person chargeable with tax where any tax has not been paid or short paid or
erroneously refunded, or where input tax credit has been wrongly availed or
utilised for any reason, other than the reason of fraud or any willful-misstatement
or suppression of facts to evade tax, may, —

(i) before service of notice under sub-section (1), pay the amount of tax
alongwith interest payable under section 50 of such tax on the basis of his
own ascertainment of such tax or the tax as ascertained by the proper officer
and inform the proper officer in writing of such payment, and the proper
officer, on receipt of such information shall not serve any notice under sub-
section (1) or the statement under sub-section (3), as the case may be, in
respect of the tax so paid or any penalty payable under the provisions of this
Act or the rules made thereunder;

(i) pay the said tax alongwith interest payable under section 50 within sixty days
of issue of show cause notice, and on doing so, no penalty shall be payable
and all proceedings in respect of the said notice shall be deemed to be
concluded.

The person chargeable with tax, where any tax has not been paid or short paid or
erroneously refunded or where input tax credit has been wrongly availed or
utilised by reason of fraud, or any wilful-misstatement or suppression of facts to
evade tax, may,—

(1) Dbefore service of notice under sub-section (1), pay the amount of tax along
with interest payable under section 50 and a penalty equivalent to fifteen
percent of such tax on the basis of his own ascertainment of such tax or the
tax as ascertained by the proper officer and inform the proper officer in
writing of such payment, and the proper officer, on receipt of such
information, shall not serve any notice under sub-section (1), in respect of
the tax so paid or any penalty payable under the provisions of this Act or the
rules made thereunder;

(i) pay the said tax alongwith interest payable under section 50 and a penalty
equivalent to twenty-five percent of such tax within sixty days of issue of the
notice, and on doing so, all proceedings in respect of the said notice shall be
deemed to be concluded;
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(iii) pay the tax along with interest payable thereon under section 50 and a
penalty equivalent to fifty per cent. of such tax within sixty days of
communication of the order, and on doing so, all proceedings in respect of
the said notice shall be deemed to be concluded.

(10) Where the proper officer is of the opinion that the amount paid under clause (i) of

sub-section (8) or clause (i) of sub-section (9) falls short of the amount actually
payable, he shall proceed to issue the notice as provided for in sub-section (1) in
respect of such amount which falls short of the amount actually payable.

(11) Notwithstanding anything contained in clause (i) or clause (ii) of sub-section (8),

penalty under clause (i) of sub-section (5) shall be payable where any amount of
self-assessed tax or any amount collected as tax has not been paid within a period
of thirty days from the due date of payment of such tax.

(12) The provisions of this section shall be applicable for determination of tax

pertaining to the Financial Year 2024- 25 onwards.
Explanation 1.—For the purposes of this section,—

(1) the expression “all proceedings in respect of the said notice” shall not
include proceedings under section 132;

(i1) where the notice under the same proceedings is issued to the main
person liable to pay tax and some other persons, and such proceedings
against the main person have been concluded under this section, the
proceedings against all the persons liable to pay penalty under sections
122 and 125 are deemed to be concluded.

Explanation 2.—For the purposes of this Act, the expression “suppression” shall
mean non-declaration of facts or information which a taxable person is required to
declare in the return, statement, report or any other document furnished under this
Act or the rules made thereunder, or failure to furnish any information on being
asked for, in writing, by the proper officer.”.

27. Amendment of section 75.—In section 75 of principal Act,—

(a)

(b)

(c)

in sub-section (1), after the word and figures “section 74”, the words, brackets,
figures and letter “or sub-sections (2) and (7) of section 74A” shall be inserted;

after sub-section (2), the following sub-section shall be inserted, namely: —

“(2A) Where any Appellate Authority or Appellate Tribunal or court concludes
that the penalty under clause (ii) of sub-section (5) of section 74A is not
sustainable for the reason that the charges of fraud or any willful-misstatement or
suppression of facts to evade tax has not been established against the person to
whom the notice was issued, the penalty shall be payable by such person, under
clause (i) of sub-section (5) of section 74A.”;

for sub-section (10), the following sub-section shall be substituted, namely:—

“(10) The adjudication proceedings shall be deemed to be concluded, if the order
is not issued within the period specified in sub-section (10) of section 73 or in
sub-section (10) of section 74 or in sub-section (7) of section 74A.”;
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(d) in sub-section (11), after the word and figures “section 74”, the words, brackets,
figures and letter “or sub-section (7) of section 74A” shall be inserted;

(e) in sub-section (12), after the words and figures “section 73 or section 74”, the
words, figures and letter “or section 74 A” shall be inserted; and

(f) in sub-section (13), after the words and figures “section 73 or section 74”, the
words, figures and letter “or section 74 A” shall be inserted.

28. Amendment of section 104.—In section 104 of the principal Act, in sub-section (1),
in the Explanation, after the word and figures “section 74, the words, brackets, figures and letter
“or sub-sections (2) and (7) of section 74A” shall be inserted.

29. Amendment of section 107.—In section 107 of the principal Act,—
(a) in sub-section (6), in clause (b), for the word “twenty-five”, the word “twenty”
shall be substituted; and

(b) in sub-section (11), in the second proviso, after the words and figures “section 73
or section 74”, the words, figures and letter “or section 74 A’ shall be inserted.

30. Amendment of section 109.—In section 109 of the principal Act, in sub-section (1),
after the words “Revisional Authority”, the signs, words, brackets and figures “, or for conducting
an examination or adjudicating the cases referred to in sub-section (2) of section 171, if so notified
under the said section” shall be inserted.

31. Amendment of section 112.—In section 112 of the principal Act,—

(a) with effect from the 1st day of August, 2024, in sub-section (1), after the words
“from the date on which the order sought to be appealed against is communicated
to the person preferring the appeal”, the signs and words *“; or the date, as may be
notified by the Government, on the recommendations of the Council, for filing
appeal before the Appellate Tribunal under this Act, whichever is later.” shall be
inserted;

(b) with effect from the 1st day of August, 2024, in sub-section (3), after the words
“from the date on which the said order has been passed”, the signs and words “;
or the date, as may be notified by the Government, on the recommendations of the
Council, for the purpose of filing application before the Appellate Tribunal under

this Act, whichever is later,” shall be inserted;

(c) in sub-section (6), after the words, brackets and figure “after the expiry of the
period referred to in sub-section (1)”, the words, brackets and figure “or permit
the filing of an application within three months after the expiry of the period
referred to in sub-section (3)” shall be inserted; and

(d) in sub-section (8), in clause (b),—

(1) for the words “twenty percent”, the words “ten percent.” shall be substituted;

(i) for the words “fifty crore rupees”, the words “twenty crore rupees” shall be
substituted.
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32. Amendment of section 122.—In section 122 of the principal Act, with effect from the
Ist day of October, 2023, in sub-section (1B), for the words “Any electronic commerce operator
who”, the words, signs and figures “Any electronic commerce operator, who is liable to collect tax
at source under section 52,” shall be substituted.

33. Amendment of section 127.—In section 127 of the principal Act, after the words and
figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be inserted.

34. Insertion of section 128A.—After section 128 of the principal Act, the following
section shall be inserted, namely:—

“128A. Waiver of interest or penalty or both relating to demands raised under

section 73, for certain tax periods.—(1) Notwithstanding anything to the contrary

contained in this Act, where any amount of tax is payable by a person chargeable with

tax in accordance with,—

(a) a notice issued under sub-section (1) of section 73 or a statement issued under
sub-section (3) of section 73, and where no order under sub-section (9) of section
73 has been issued; or

(b) an order passed under sub-section (9) of section 73, and where no order under
sub-section (11) of section 107 or sub-section (1) of section 108 has been passed;
or

(c) an order passed under sub-section (11) of section 107 or sub-section (1) of section
108, and where no order under sub-section (1) of section 113 has been passed.

pertaining to the period from 1st July, 2017 to 31st March, 2020, or a part thereof, and
the said person pays the full amount of tax payable as per the notice or statement or the
order referred to in clause (a), clause (b) or clause (c), as the case may be, on or before
the date, as may be notified by the Government on the recommendations of the
Council, no interest under section 50 and penalty under this Act, shall be payable and
all the proceedings in respect of the said notice or order or statement, as the case may
be, shall be deemed to be concluded, subject to such conditions as may be prescribed:

Provided that where a notice has been issued under sub-section (1) of section 74, and
an order is passed or required to be passed by the proper officer in pursuance of the
direction of the Appellate Authority or Appellate Tribunal or a court in accordance
with the provisions of sub-section (2) of section 75, the said notice or order shall be
considered to be a notice or order, as the case may be, referred to in clause (a) or clause
(b) of this sub-section:

Provided further that the conclusion of the proceedings under this sub-section, in cases
where an application is filed under sub-section (3) of section 107 or under sub-section
(3) of section 112 or an appeal is filed by an officer of State tax under sub-section (1)
of section 117 or under sub-section (1) of section 118 or where any proceedings are
initiated under sub-section (1) of section 108, against an order referred to in clause (b)
or clause (c) or against the directions of the Appellate Authority or the Appellate
Tribunal or the court referred to in the first proviso, shall be subject to the condition
that the said person pays the additional amount of tax payable, if any, in accordance
with the order of the Appellate Authority or the Appellate Tribunal or the court or the
Revisional Authority, as the case may be, within three months from the date of the said
order:
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Provided also that where such interest and penalty has already been paid, no refund of
the same shall be available.

)

3)

“4)

Nothing contained in sub-section (1) shall be applicable in respect of any amount
payable by the person on account of erroneous refund.

Nothing contained in sub-section (1) shall be applicable in respect of cases where
an appeal or writ petition filed by the said person is pending before Appellate
Authority or Appellate Tribunal or a court, as the case may be, and has not been
withdrawn by the said person on or before the date notified under sub-section (1).

Notwithstanding anything contained in this Act, where any amount specified
under sub-section (1) has been paid and the proceedings are deemed to be
concluded under the said sub-section, no appeal under sub-section (1) of section
107 or sub-section (1) of section 112 shall lie against an order referred to in clause
(b) or clause (c) of sub-section (1), as the case may be.”.

35. Amendment of section 171.—In section 171 of the principal Act,—

(a)

(b)

in sub-section (2), the following proviso and Explanation shall be inserted,
namely: —

“Provided that the Government may by notification, on the recommendations of
the Council, specify the date from which the said Authority shall not accept any
request for examination as to whether input tax credits availed by any registered
person or the reduction in the tax rate have actually resulted in a commensurate
reduction in the price of the goods or services or both supplied by him.

Explanation—For the purposes of this sub-section, “request for examination”
shall mean the written application filed by an applicant requesting for
examination as to whether input tax credits availed by any registered person or the
reduction in the tax rate have actually resulted in a commensurate reduction in the
price of the goods or services or both supplied by him.”;

the Explanation shall be renumbered as Explanation 1 thereof, and after
Explanation 1 as so renumbered, the following Explanation shall be inserted,
namely:—

“Explanation 2.—For the purposes of this section, the expression “Authority”
shall include the “Appellate Tribunal™.”.

36. Amendment of Schedule III.—In Schedule III to the principal Act, after paragraph 8
and before Explanation 1, the following paragraphs shall be inserted, namely: —

649‘

10.

Activity of apportionment of co-insurance premium by the lead insurer to the co-
insurer for the insurance services jointly supplied by the lead insurer and the co-
insurer to the insured in co-insurance agreements, subject to the condition that the
lead insurer pays the central tax, the State tax, the Union territory tax and the
integrated tax on the entire amount of premium paid by the insured.

Services by insurer to the reinsurer for which ceding commission or the
reinsurance commission is deducted from reinsurance premium paid by the
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insurer to the reinsurer, subject to the condition that the central tax, the State tax,
the Union territory tax and the integrated tax is paid by the reinsurer on the gross
reinsurance premium payable by the insurer to the reinsurer, inclusive of the said
ceding commission or the reinsurance commission.”.

37. No refund of tax paid or input tax credit reversed.—No refund shall be made of all
the tax paid or the input tax credit reversed, which would not have been so paid, or not reversed,
had section 114 been in force at all material times.

38. Retrospective effect of section 4 of the Himachal Pradesh Goods and Tax
(Amendment) Act, 2024.—Section 4 of the Himachal Pradesh Goods and Services Tax
(Amendment) Act, 2024, shall be deemed to have come into force on the 10th day of October,
2024.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Goods and Services Tax Act, 2017 was enacted on the analogy of
the Central Goods and Services Tax Act, 2017 to make provision for levying and collection of tax
on intra-State supply of goods or services or both by the State of Himachal Pradesh and matters
connected therewith or incidental thereto. The Goods and Services Tax Act is a landmark tax
reform with first of its kind, ‘one nation, one tax’ approach, aimed at subsuming almost all indirect
taxes at the Central and State level. The Central Government has already carried out amendments in
the Central Goods and Services Tax Act, 2017 on the recommendations of the Goods and Services
Tax Council (GST Council). Therefore, in order to have a uniform threshold across the Country, it
is mandatory for all the State Governments to carry out corresponding amendments in the State
Act. Hence, it has become expedient to amend the Himachal Pradesh Goods and Services Tax Act,
2017 in order to have uniformity across the Country.

This Bill seeks to achieve the aforesaid objectives.
(SUKHVINDER SINGH SUKHU),
Chief Minister.

SHIMLA:

FINANCIAL MEMORANDUM

The provisions of the Bill when enacted are to be enforced through the existing
Government machinery and no additional expenditure will be involved.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUION OF INDIA

[File No. EXN-D(6)-2/2024]
The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Goods and Services Tax (Amendment) Bill, 2025, recommends under article

207 of the Constitution of India, the introduction and the consideration of the Bill in the Legislative
Assembly.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)
BILL, 2025

A
BILL
further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Pr. Secretary (Law).

SHIMLA :
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